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MINISTRY OF ENVERONMENT AND FORESTS 

NOTWICATION 

New Deihi, the 27th July, 2009 

5.0. 1839(E).—Whereas in pursuance of the Order dated the 7th January, 1998 of the Hon’ble Supreme Court in . ' Writ Petition (C) No. 13029 of 1985, the Central Gwamnmhfinviul’omfim(fievmfimmdml) . Authority (EPCA), vide notification number, S.0. 93 (E), desed the 20%h January, 1998; 
MdmmmAMywcmmmbMefiMgmdhmmgmeqmfiwofme 

mfimmemmdpmmfingmdcmoflmgmvkmmmlmh&mmwnngim; 
AndwhereuflwuidAnthorityismilfingthlhn’bhs_—Cminvflm environment related matters in the National Capital Region in terms of the above referred notification; 

And whenaslhemmofthcsfidAuthofi!ywnMfimfimcmfimebyme Central Government and lastly it was extended on 18th July, 2008; 

And whereas the Central Government considers it necessary to extend the tenure of the said Authority for a further period of six months so that the Authority is able to address thosc important issues relating to pollution in the 
National Capital Region; 

Now,therefore,hemiuofmepuwmmmubymu)ud(J)nfSectionBoftheEnvimnmmt (Protection) Act, 1986(290f1986),thqumflGovmhfiyfluhbflw&gfwflmmendmemindn0rdnof 
the Government of India in the Ministry of Envionment and Forests, numsber S.0. 93(E), dated the 29th January, 1998, 

In the said order, in paragraph 1, for the words “for a period of eleven years and six months”, the words “for a period of twelve years” shall be substituted. 

{F.No.Q-18011/13/2000-CPA] 

RAINEESH DUBE, Jt. Secy. 
Note : The principal order was published in the Gazette of India vide No.8.0. 93(E), dated the 29th January, 1998 and 

subsquently amended vide No. S.0. 68(E), dated the 25th Jamuary, 2000, No. S.0. 108(E), dated the 25th January, 
2002, No. 5.0. 99(E), dated the 28th January, 2003, No. 8.0, 396(E),dasod the 3rd April, 2003, No. S.0. 94(E) dated the 25th January, 2006, No. $.0. 1207(E), dated the 27th July, 2006, No. S.0. 6 79(E), dated the 27th April, 2007, No. 5.0, 1219(E), dated the 26th July, 2007 and No. S.0. 1720(E), desed the 18th July, 2008. 
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